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51. No..7-...i..,-.: t I. \. \o.-03/2025/EZ)
il

Date...; -----

Saurar \ara1 an

Versus

The Bihar Pollution Control Board and others.........Respondents

Supplementarv affidavit on behalf of the District Magistrate.
Patna

Most Respectful ly Sheweth :-

I, ...... CO**.-.....1.f4. aged about ...6s.. years,

(Male), Son of ... .. J.. .. ffi.|!+l ...., Resident of

lemnly affirm and state as follows :-

I am presently posted as...... .A:....1:h.
duly authorized and am competent enough to swcar

o

The

Eastern ZonE nch, Kolkata

ationar 
"YQd

$z

.Applicant

G

Regd. tlo,.1i1S9

E4ry oare .21t1.2

\14 .- €-
*

unter affidavit.

lication No.- I 88/2024t82
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Neelam Kumari
Arce. Pafia

Red. N0..1159

tg'&''y.

3.

4.

2. That I have read the Original Application and lully'

understood the contents thereof.

That I am fully acquainted with the facts and circumstances

ofthe case.

That at the very outset, it is humbly submitted that the

answering respondent has highest regard for the orders

passed by the Hon'ble Court and tenders his apology lor any

act of commission or omission which may have taken place

inadvertently.

That a counter affidavit has been filed earlier on behalf of the

District Magistrate, Patna bearing Oath No.-135340, dated-

2l .l | .2024 in the aforesaid matter.

6. That the said matter was heard on22.05.2025 and the

Hon'ble Court has directed the District Magistrate, Patna, to

appear on the next date virtually to explain regarding the

compliance of the order dated-05.03.2025 passed by the

Hon'ble Court.

7. The Hon'ble Court in its order has observed that "Joint

Committee has recommended that construction o.f two under

construction Sewage Treqtment Plants (hereinafter referred

to as 'STPs') should be expedited and efforts should be

ade to optimize the utilization of four existing STPs steps

plould be lqken to ensure that slorm water remain sepqrate

m sewage and all sewerage should be channelized

5.

3lPage

'exclusively through sewage network to prevent any leakage
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! into storm water drains and BUIDCO, Patna be instructed

to assist the situation and plan the diversion of sewage to

nearest STP."

B. That the Hon'ble Court in its order dated05.03.2025 has held

"ln the ffidavit of the District Magistrate, Patna,

Respondent no.-8, dated-21.11.2024, it is stqted that the

Committee in its recommendations has noted that

construction of two under-construction STPs should be

expedited and efforts should be made to optimize the

utilization of the four existing STPs steps should be taken to

ensure that stormwater remqins separate from seu,age and

all sewage should be channelized exclusively through the

sewerage network to prevenl any leakage into slormv'ater

drains and BUIDCO, Patna shall be instructed to assess the

situation and plan the diversion of sewage to nearest STP.

9. That in compliance of the order passed by the Hon'ble Court,

the District Magistrate, Patna vide letter no.-1532, dated-

18.06.2025, letter no.-l 706, dated-O5.07.2025 and letter no-

1968 date-01-08-2025 has requested the Managing Director,

BUIDCO, Patna, to make available the current report with

regard to the action taken in the aforesaid matter.

TA a. That the Managing Director, BUIDCO, Patna, vide lettcr
i\

] " no. 3042 dated 02-08-2025 has sent action taken reporl in

o. 2150 dated 3l-05-2025 and letter no. 2272 dated 09-06-2025

4lPage

sent earlier.

Xli[ht of the order passed by the Hon'ble Court along with letter
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a Copy of the aforesaid letters

annexed as Annexure-B series.

1 1. That it is humbly submitted that the aforesaid work to be done

is under the domain of the BUIDCO, Patna.

12. That in view of the aforesaid facts, it is apparent that the

District Magistrate, Patna has taken needful action for the

compliance of the order passed by the Hon'ble Court and further

action is being taken by the BUIDCO, Patna, in the aforesaid

matter.

13. That the answering respondent craves leave of this Learned

court to file further reply/supplementary affidavit as and when

required in the facts and circumstances of the case.

It is therefore humbly prayed that

your honour may graciously be

pleased to accept the present reply

in light of the submissions made

above.

Or

Pass such order/direction as this

Hon'ble Court deems fit and

proper.

the answering respondent shall ever pray.And fbr this

District Magistrate,
Patna.

#s
Ana. Patna

R.d.t10..1il59

EryyOalei22.

5lPage
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VERIFICATION

,, ....ffo.t1-:f+ ..., Male, Son of ........9...#.{t*..(h........,
Resident of ..... ycl.^rAa.,......$.tr!,_of..

do hereby verifu and declare by contents ofthis affidavit has been

read over and explained to me which I have fully understood and

found to be true and correct to my knowledge and belief, which is

derived from records as maintained in my office. The annexure is true

photocopy of its original. 
--

Verified and signed on this day .. . . . .l*M. at Patna H igh

Court premises.

sr. no..f..?. .t!,*
Date...l?, :€; ry

--'-r// ^
.'VDfrl

-/*
District Magistrate,

Patna.

Whois

'A, 
,

-)^)'-#du
fientify the cles'onem wrr, .

s O niuif i i n y'i ii i'ri,,, n "

s,'.:'lI*rj,i'Y"m*"o"no
declai I Jerq e

Ne,a
:;sw t4^6#'ig -<-u

-",};q,lft'
I

sH$
Arez. Paha

Regd lh-17159

hpryi&:-2'11'2CE

fr^fw^ K1rrnA-lrl.-
ADVA6/.TF

\q-o ?-a-,"l-{
9Rtu.r6tolllnz-
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4. Benefits 

• Significant reduction in organic load and pollutants entering the Ganga River. 

• Improved river water quality and aesthetics. 

• Alignment with National Mission for Clean Ganga (NMCG) goals. 

• Enhanced public health and hygiene for local populations. 

5. Conclusion 

/ 

This proposal outlines an actionable plan to reduce direct sewage discharge into the 

Ganga by tapping an untapped drain and treating wastewater th~9~_gh an _?TP. The, A , proje_:: needs -=_o_~~:~~ a~ for preparat!~n of -~·P_;, c~:::ant m~ hired. 
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patna@inextco.in 
SIWANPATNA (20 June): ua 

PIC DANIK JAGRANINÉ Hà raal 3 oa 

PG 2 &9 

16 482



17 483



18 484



rrfihr lilfflv tn;nr '.rilq.r r--

g.rI:

{146;. rrrr rtifJrr!"r; rrll
**:frr:r,nr*it
'tc r{-{r.{rY 1l?"
'gt *q, fr 't?1.11{ i
qrq. rn n fr{. r,^rrr-rt-* 

,

'P-4t.
Rurz . 9o9qq,

Addr.!rr
S,1: 5g.n..,rr SOo
lrr.Ld.ni. gCOrl.ra
6,lr.rn.rn P$tl Oir., tir.,
gu.furh xe.n,t ,. t.tr. C.\

qrrrrm r,"-rT?,fa

f hiyaga€iafl S M

Tq li&t Do8:20/rZr984

1Tr' i MALE
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